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Pension Scheme for Employees of 
Cantonment Boards

386. SHRI DAJIBA DESAI: Will
the Minister of DEFENCE be pleased 
to state:

(a) whether pension scheme has 
been approved by the Government of 
India for employees of Cantonment 
Boards;

(b) if sot from which date;

(c) whether retired employees of 
Cantonment Boards have represented 
to the Defence Ministry to apply the 
scheme to all retired employees; and

(d) if so, the decision thereon?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and
(b). A pension cum Gratuity scheme 
has been introduced for employees of 
Cantonment Boards with effect from 
1st May 1976 in lieu of Provident 
Fund and Bonus. This scheme 
applies to all employees recruited 
from 1st May 1976. Employees in 
service on 1st May 1976 have the 
option either to opt for the scheme or 
remain under the Provident Fund and 
Bonus scheme.

(c) and (d). Certain ex-employees 
of the Cantonment Boards had repre
sented that the benefits of the scheme 
should be extended to those em
ployees also who retired prior to 1st 
May 1976. It has not been found 
feasible to accept this.




